
O.A. No. 722 (W2011 

vs 
'011ion OfIlldia 4x?, Or,— ".— .......... Resp of] eler", s, 

Orejer d4's ted:-l'.7,102) 1,111 

Hon'bltc Shn nm - ~Adnun.') 

S", 

~1011, ble onxi A~ K, 	bixik, N"Itmillor,01 dl 

flearkil Mr. N.R.Rovarav, I.A., C'ounsel for Oac 

0I.Thcant and Nily. SJK~C-'~j)ia, Lij. Standing Counsel 

appem''I&I for the Re. ondent-kallwa.v-, on. whom a colly of 

thi-s- 0. A. h-as af-rc..~ady beensmxd, 

'ent OA, the appi cmil- hws t) v fij ng the pras 

M,adc following Prayers.- 

I  T I ), 	o 	the re.,sponderits to grasit 2-e' 

finwimlf upgraelation w.e.f. 01.1,0A1 9919 

un. cale ol" 	 wider A(—P 

ocIleme by exte-nding buniefit of order 

"ed 17,05.2Y) 11 14. wndcr Aauaexure-A~,). 

11) And pay thic duffercint.ial arrc~u s~l-ar~;, 

1)('R(,-j, Commuted Nl<-~uc of penslo-11, 

leave saltary asid arrear penslicm writh 1?40 

uItcre 
" ", 

.
1 	 C 	

- he , 	wil subm"s that Ld. Counsel for il 	apphic, 	11 	j t 

NTclltiAatv'lg hi's gnev-ance, the applicant has atso filed. 

r  A' 	I 	Vie un-l.resentabon - x- Amexure-A-/8 dated 05.04,2011 lbef4re 

( 3 	- 	 ij . 	-A 



H IqvIII9 lieftrd L d. Counsel for the partivs, we, at 

-r tbdz,, stage, VNflid-lout entenino into the inerit of the case, deem 0 

it Proper to send die case before. the ctonipt-Atent atithority to 

take a dtcll.'Zion first on the represenUion, As agreed to by 

the Ld. Counsel for the parties, -we. direct Resivndent No. 3 

113" de 	 10 to co I -r the reprcsentati n- mid pas,,s; a reasoned order 

Nvithl-ii 60 days- from the date A-A receipt offcopy of Iffis order. 

S. 	 In case, the competent authority finds that the 

clainis of the applicoit are adnlissible thc-n tht swiie should 

be released w-Ahin another ~O days. 

6 	 With the abo-ve observatic"n and direction, the 

0. A. stands d1sposed of. 

Send copy of tlus order, a]oTq with copy of the 

O.A,, to Re-~spondent Nos. 2, ') and 4 by "Dasti" at the cosl of 

the applicant- Ld. Counsel for the ~Tphcant undertakes to 

depcvsit the cost of Dasti. 

Free copies of this; order be handed ove~r to the 

Ld. Counsel appearing for thc.parties, 

MEMBER(ju41.) 

R K 


